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Sri Bijoy Bhusan Deb i

Mr. Mr.M.Chanda

CENTRAL ADMINISTRATIVE TRIBUNAL::GUWAHATI BENCH.

(0.A.No.206 of  2606.)

DATE OF'BECISZON: 17,98;2066.,

APPLICANT

' ADVOCATE FOR THE:
L APPLICANT(S)
VERSUS- | a

~ Union of India and ors. . RESPONDENTS -

) fr.H.U. Amed, AddL.C.6,5.C.

'AnvochE FOR THE’ .
[RESPGNDENT(S}

HON’ BLE MR‘K V. CAQHIDANANDAN VICE CHAIRMAM

Judgment delivereﬁnby Hon'ble Vice-Chair

"To be referred to the REp:f§§r or not?

'the )udgment7 , TY%

Whether Reporters of loc apers may be allowed to
‘see the judgments? ?de ‘ o

Whether their Lordships wish to see- the falr capy of

~

Whether the judgment is 1o be c;rculated 1o the
“other Benches?




CEN'i RAL ADMINI STRATIVE TR}BLTN AL,
GUWAHATIBENCH =~ -

Or 3gma} Application No.206 of 200b
Date of Order: This the 17" Day of August, 2006.
 HON 'BLE _MR.K.V.SACHI_DANAN DAN,VICE-CHAIRMAN |

* Shii Bijoy Bhusan Deb. |

Assistant Audit Officer, Office of the .
Principal AG(Audit) Beltola '

Guwahati-29,Assam | ; ' 'App}ipa};(p ;
By Advocate Mr.M. (‘handa,Mr 5. Nath Mi G N Fhakz aborty,

- Smt.U Dutta.
-Versus-

1.The Union of Indza :
“Represented by the Comptroller & Audxtor General
Government of India, =~

10, Bahadukshah Zafar Marg
New Delhi-110002.

.o ELThe Accbimtant Geﬁeré}(m;dit)

‘Beltola,Guwahati-29,
Assam. :

: 3."1_‘ he Accountant General

Naga}and,PlO.Kc)hima. ~ Respondents

~ .

By Advoca!’e M} M U -Ahmed Addl.C.G.‘S. o%

S _ORDER-‘ (ORAL)

‘T&CHIDANANDAN:%C’ .

The apphcant was mit}a}lf appom!:ed as Audilo) and pn’;ied at:

'Koh}ma undex !‘he Admm;si‘rat}ve conhai of AG, Naga}and Kahxma

| He was piomoted to the posL of Sr. Aud;tor in 1984 and further

promoted to the cadre of Qechon Oﬂ“zcex on'17. 07 QB The apphcant

has undergone a b,r pase heart surgeiy at Apo}io hospxta} Chennax "
. {Annexures 1 ser ies) The apphcant submztted a lep; esentation to the
Principal AG{Audit') Meghalaya, S_hi}}ong"reques:ting him fo consider

‘his transfer and posting at Guwsahali under the AG. {Audit) Assar_n.

R e~ S
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The app}icant ﬁndi!zq no raéponse to - his representfation --dabed
07.07.04 he has agam filed 1‘9piesenmtzom da%ed 17.11 ()4 and
1'% 0’1 03 T}w meripai A(J(Audxtj M@gha}aya, Shﬂ}nng i:rans:fex red

the  applicant and posted the applicent at Gvuwahai;i as AAO. The.

-

Comptroller and Auditor General of India, New Delhi has issued éaére

separation' pé}iéy. In terms gf separai;ion policy (Anriexure:: f;} lﬁhe
va‘pph;cani: is allotted u.ndé.r AG {Audit), Assam; Gijwahati aﬁd he is
ent&t}ed to be 1etamx=d at Guwahati. The Pr }m:)pa) Accountang (;cenﬂ ol
(Aude) Assam,.Guwahah issued %be impugned order dai:e'd 086.08.2006
Whereby the: apphcant a}ongmi;h 26 others 'az'e. squghg to be _
| transferred and posted in .differeng e'estab}ishmen‘t of AG(A)J‘dit) in the.-
‘VN'._E..Region)., the app}icém: whose name figured at SL.No.16 is now
vsought,to be transferred from the “ofﬁce of ‘i:he AG(A‘u'di{:} Assam,
Guwahati to thga office of the AG(Audit) Assém, A.srunégha! Pi-édésh. it
3 is méni:iorﬁed here that the applicant was t;-an‘sferi'ed and posted ﬁ'om

Kohima to Guwabati due to h;'; ‘medical gmm}d and erefm‘@ he
seeking the foﬂf}wmg rediefs:- _
“8.1 " The Hon’ble Tribunal be pleased to.sef aside and

quash the impugned transfer and posting order
under - Jetter  No.Estt.1/Audit /133 -dated:
08.09 ')OGG‘Annexme '}’) S0 far c,h@ apphcam is
. " concerned.
*8.2. That the Hon'ble Fr:buna} be pleased to direct fhe
_respondents to allow the applicant to continue in his
present place of posting at Guwahati office i.e. in the
* astablishment. of AG  (Audif) Assam. Beltola,
" Guwahati in terms of cadre separation policy dated
24.03.2006 as well as circular dated 30.03.2006 and
also on conszdexahon of med;ca} pr ob}ems of the
applicant - : o '

8.3. Costs of application. ' : -
8.4. Any other relief(s) to which the apphcam is eni:n}ed
' - .. as the Hon'bie Tribunal may deem fit and proper.”
2. I have heard Mr.M.Chanda lear ned counsel for t}}e apphcant

and Mr.M.U.Abmed learned AddLC.GS.C . for the Res*pondents

!
;‘ \/_/ ’
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When the matter came up for hearing the learned counsel for the

.-

applicant has/s:jbmii'.ted that i‘.he applicant is pogi:ed at Guwahaﬁ
‘undm AG (Audii) Aqsam on mmzderahnn of m:ﬁd:rai grouynds anﬂ
o pr aymg fm a direction upon the respondents to allow t}w app}mani .

to mntmue in ihe pr'@sem, p}am of posfing as— Guwahah in view of

ixis c;emomi?y posmon as per separahon ppucy ' dated
24 08 2006 I‘he apphrant ha< made. severa} rep}:esehi’ai:idns
before i:hé respondenm against t}ié. zmpugnéd . order

darer}OB 08.2008 but’ to no rqummce 1In the mrereci, of JH?!:JFP this

Court dxrects E’he apphcant to file representabon befme the

~ L]

1espond(~‘nt Nc 2 w1thm 1 5 days from to- day and on recexpt Gf surh

_ representatmn 1f fi]ed by the app]mant the reepandem No 2 or

-

any oi’her mmpeienr anthonty shall ronsrdssr the represeniahon
wxﬂnn 1mnnfh ihPi cafter. The rr—*spordenm shall a pass speaking
nrder and rommumr‘ahﬁ to the apphmm The tr ansfer orders dated

08 08. ZGO@ (Axmexure 7) shal] be kept in abeyam:e in so far tl. e '

~apphr‘anr is’ r'mwm'nad and he may be. ai Jowed to c*ontmue in

A @/me m/w T
’lhe application is aroordmgiy c”ispmed of. Thérp wz} }39 no .

«)rd-ef as to costs.

(K.V. %AC}BDANANDAN)
VICE- CHAIRMAN

7
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GUWAHATI BENCH: GUWAHATI

0ANo. ADD 12006

Shri Bijoy Bhusan Deb

L
]

-Versus -

Union of India & Others

LIST OF DATES AND SYNOPSIS OF THE APPLICATION

10.09.1976-  Applicant was initially appointed as Auditor and posted at Kohima
under the Administrative control of AG, Nagaland, Kohima. He
vas promoted to the post of Sr. Auditor in 1984 and furthe

promoted to the cadre of Section Officer on 17.07.98.

01.01.2002- Applicant was promoted to the cadre of Assistant Audit Officer,
Gr. ‘B, Gazetted category and as such the Accountant General
{Audit) became the cadre r'nnfrnﬂ_mo aLt_hQntv of the ap*nhr‘ant,

el
o)
|-
51
)
=
i

Applicant while working as AAQO at Kohima he has undergone a

by pass heart surgery at Appollo Hospital, Chennai in the month of

April 2004. Sr. Consultant of Appolle Hospital, Chennai suggeste
the applicant to stay in a plane city with good cardiology facilities.
. (Annexure- ] series)

07.07.2004- Applicant submitted a representation addressed to the Principal
AC {(Audit) Meghalaya, Shillong requesting him to consider his
transfer and posting at (Juwz;hau under the AG (Audit) Assam.

22.07.2004- AG (Audit) Nagaland, Kohima, vide D.O letter dated 22.07.04
forwarded the represeniation of the applicanl cerlifying the
genuineness of the problem of the applicant and requested the
Principal AG (Audit) Assam, Meghalaya etc. shillong to consider
the case of the applicant. (Annexure- 2 series}

17.11.2004, 13.01.05- Applicant finding no response to his representation
dated 07.07.04 again submitted representations on 17.11.04 and
13.01.05 for consideration of his posting at Guwahati on medical
ground. ' (Annexure- 3 series)
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19.01.2005-

24.03.2006-

30.03.2006-

- 08.08.2006-

2
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Principal AG (Audit)-Meghalaya, Shillong vide his order dated
19.01.05 {ransferred and posted the applicant at Guwahati as AAO
under the Principal AG (Audit) Assam Accordingly applicant
joined in the office of Principal AG (Audit) Assam, Guwahati and
since then applicant is working at Guwahatl. (Annexure- 4 scrics)

Comptroller and Auditor Ceneral of India, New Delhi has issuced
cadre separation policy under his letter dated 24.03.06.
: : (Annexure- 5)
AG (A&E) Assam, Guwahati vide his circular dated 30.03.06 issued
cadre separation policy. (Annexure- 6)
In terms of the cadre separation policy the applicant is
allotted under AG (Audit) Assam, Guwahati in view of his position
in the seniority list in the cadre of AAC as such he is entitled to be

 retained at Guwahati office on permanent basis.

Office of the Principal Accountant General (Audit) Assam.
Guwahali, by the impugned order daled 08.08.2006, whereby the
applicant along with 26 others sought to be transferred and posted
in different establishment of AG (Audit) in the N. E. Region, the
applicant whose name figured at S No. 16 is now sought to be
transferred from the office of the AG (Audit) Assam, Guwahati to
the office of the AG (Audit) Assam, Arunachal Pradesh. ‘
Applicant who is suffering from cardic logical problem and
undergone a major surgical operation, and as a result the applicant
is required to maintain much restriction in his dav to day activities,
in the food habit as well as in the matter of movement. It is
pertinent to mention here that the applicant was transferred and
posted from Kohima fo Guwahati due to his genuine medical
problem. : ~ {(Anmexure- 7)

Hence this Original Application.

PRAYERS

1. That the Hon'ble Tribunal be pleased to set aside and quash the impugned

iransfer and posting order issued under letter No. Estt-1/ Audit/133 dated

08.08.2006 (Annexure- 7) so far the applicant is concerned.

2. That the Hon'ble Tribunal be pleased to direct the respondents to allow

the applicant to continue in the present place of posting at Guwahati office

ie. in the establishment of AG (Audit) Assam, Beltola, ‘Guwahati in terms
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of cadre separation policy dated 24.03.2006 as well as circular dated

30.03.2006 and also on consideration of medical problems of the applicant.

Casts of the application.

Any other relief(s) to which the applicant is entitled as the Hon'ble

Tribunal may deem fit and proper.

Interim order praved for.

During pendency of this application, the applicant prays for the following

interim relief: -

That the Hon'ble Tribumal be pleased to stay the operation of the
impugned (ransfer and posting order dated 08.08.2006 (Annexure- 7) only
in respect of the applicant and also be pleased to pass order of status quo

ante o far the applicant is concerned till final disposal of the case.
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IN THE CENTRAL WDMINISTRATIVE [TRIBUNAL
GUWAHATI BENCH: GUWAHATI

{An Application under Section 19 of the Adminisirative Tribunals Act, 1985)

9;@6

Title of the case O. A. No /2006
Shri Bijoy Bhusan Deb Applicant
- Versus - ”
Union of India & Others: Respondents, -
INDEX
SL. No. | Annexure Particulars ‘ : Pége No.
01. ——- Application : 1-11
02. —— Verification -12-
03. 1 (Series) | Copy of medical certificate dated 10.05.04 ERRE:
and other medlcal documents.
04. 2 Copy of representation - dated 07.07.04 (8- 29.
, along with forwarding letter dated 22.07.04
05. 3 (Series) | Copy of representations dated 17.11.04 and 21-23
13.01.05. ‘
06. | 4 (Series) | Copy of office order dated 19.01.05 and
. 24 - 26
letter dated 26.04.05,
07. 5 Copy of policy dated 24.03.06. 2T-29 .
08. 6 Copy of circular dated 30.03.06. - 30 -
09 7 Copv i . ate '
09. 7 Copy of impugned Qansfer order dated 31-33
08.08.06. '
Filéd by
Date / A (g G . Advocate

124 Bhwev ek,




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH: GUWAHATI

{An Apphca’uon under Section 19 of the Administrative Tribunals Act, 1985)

0. A. No. 9\@’6 )2@0@

BETWEEN

Shri Bijoy Bhusan Deb.
Assistant Audit Officer,

Office of the Principal AG (Audit),
Beltola, Guwahati- 29,

- Assam.

..Applicant
-AND-

1. The Union of India,
Represented by the Comptroller & Auditor General,
Governunent of India,

10, Bahoduxshah Zados Mors,
New Delhi. - 11009,

2. The Accountant General (Audil)
Beitola, Guwahati-29,

Assam.

Qa4

The Accountant (General,
Nagaland, P.O- Kohima.

.. Respondents.

—
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DETAILS OF THE APPLICATION

Particulars of order(s) against which this apnlication is made,

This application is made against the impugned order dated 08.08.2006
(Annexure- 7) whereby the applicant is sought to be transferred and
posted on deputation basis from Guwahati to Arunachal Pradesh,
Ttanagar, when the applicant is posted at Guwahati under AG (Audit)
Assam on consideration of medical grounds and praying for a direction
upon the respondents to allow the applicant to continue in the presenf
place of posting at Guwahati in view of his seniority position in the cadre
of AAQ and also in consideration of his genuine medical problem and
further in terms of cadre separalion policy daied 24.08.2006 issued by the
C&AG, New Delhi. '

jurisdiction of the Tribunal.

The applicant declares that the subject matter of this application is well

within the jurisdiction of this Hon'ble Tribunal.

Limitation,

The applicant further declares that this appliéation is filed within the
period of limitation presciibed under Section-21 of the Administrative
Tribunals Act, 1985.

Facts of the Case.

That the applicant is a citizen of India and as such he is entitled 1o all the
rights, protections and privileges as guaranteed under the Constitution of

Tndia.

That your applicant was initially appointed as Auditor on 10.09.1976 and
posted at Kohima under the Administrative Control of Accountant
General, Nagaland, Kohima. Thereafter he was promoted to the post of St.

Auditor in 1984 and he was further promoted to the cadre of Section

T30 Bhwomav ek
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Officer on 17.07.1998 and thereby he has become member of the common

cadre with transfer liability to serve anywhere in North Bastern Region,
thereafter, his service was placed under the Administrative control of
Accountant General (Audit), Shillong. Be it stated that the post of Senior

Auditor belongs to non-gazetted, Gr - € category.

That it is stated that on 01.07.2002 the applicant was promoted to the cadre
of Assistant Audit Officer, Group B, Gazetted category and as such the
Accountant General (Audit) Assam has become the cadre cbntrolhng

authority of the applicant.

That your applicant while working at Kohima as Assistant Audit Officer
(for short AAO) has undergone a major curguﬂ operation ie. By Pase
Heart Surgery at Appollo Hospital, Chennai in the month of April 2004.
However, after his discharge from the Appollo Hospital, Chennai, the
applicant started suffering from certain post operation complicacy and

more particularly in view of his stay in a high altitude place at Kohima,

therefore the senior consultant of Appollo Hospital, Chennai in his

certificate dated 10.05.2004 suggested the applicant to stay in a plane city
with good cardiology facilities. Even in Guwahati also, the applicant is
always in touch with attending physician which would be evident from

the medical documents and certificates issued by the medical authority.

(Copy of the certificate dated 10.05.2004 and other medical

documents arc enclosed as Annexure- 1 series).

That the applicant thereafter submitted reprecentation on 07.07.2004
addressed lo the Principal AG (Audit), Meghalaya, S}_ﬁ}}ong requesling
him to consider his transfer and positing at Guwahati under the AG
(Audit), Assam. In the said representation the applicant inter alia stated
ihat he fell sick in the monih of January 2004 since he has sulfered from

heart attack and thereafter it is reveled that he was suffering from
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Corenary Artery Disease (CAD): Triple Vessel Disease and accordingly
advised him to undergo operation of Coronary Artery by pass gfaft
Surgery (CABG). It is also pointed out by the applicant in his )
representation that Kohima is a place where modern facilities for
treatment of such heart disease are not available. Moreover needs of daily
life compels him to work frequently on uneven roads and climb up the hill
stares/ slépes there at Kohima which is badly affec:tjng his ailing health,
and requested for his positing at Guwahati on medical ground. The said
representation was duly forwarded by the Office of the AG (audit),
Nagaland, Kohima vide Tj.O letter dated 22.07.2004 certifying the
genuineness of the problem of the appﬁcant and requested the Principal
AG (Audit) Assam, Meghalaya etc., Shillong to consider the case of the

app}irant asa specim case.

(Copy of the representation dated 07.072004 and forwarding letter

dated 22.07 2004 is enclosed as Annexure- 2 series).

That the applicant finding no favorable response from the authority
submitted representation dated 17.11.2004 and 13.01.2005 for
consideration of his posting at Guwahati on medical ground. In the said
representation also the applicant repeatedly pointed out that he is facing
severe problem at Kohima on health ground and requested. for
consideratlion of his posling al Guwahali on compassionale ground vide

his representation dated 17.11.2004 and 13.01.2005.

(Copy Jf the representations dated 17.11.2004 and 13.01.2005 are

enclosed as Annexure- 3 Series).

That the office of the Principal AG (Audit) Meghalava, Shillong vide office
order hearing letter No. Estt. 1/Audit/ 155 dated 19.01.2005 transferred
and posted the applicant at Guwabati as AAO under the office of the

Principal AG (Audit), Assam and pursuant to the office order dated

M2y Phrasarxl,
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19.01.2005, the applicant has joined in the present establishment at

Guwahati on 18.04.2005, which would be evident from the office order no.
Estt-I/ Audit/34 dated 26.04.2005 and since then the applicant is working
at Guwahati.

(Copy of the office order dated 19.01.2005 and letter dated

26.04 2005 are enclosed zs Annexure-4 Series).

That it is stated that Comptroller and Auditor Gereral of India, New Delhi
has issued cadre separation policy vide letter no. 144 NGE (APP)/17-2004

dated 24.03.2006 and circular on cadre separation issued by the AG (A&E)

| Assam, Guwahati vide circalar no. AG,/SEP/ Gr. ‘B'/2006/141 dated

30.03.206, whereby it has been decided that the existing Gr. ‘B’ staff would
be allocated on permanent posting against the required strength on the
basis of the seniority of the officers who have exercised their option for
allocation to such offices which are situated in North Eastern Region,
irrespective of their base offices. It is further dedded in the said policy that
if the number of optees for a particular office is more than the required
strength of that office, the excess persons in each cadre
SAQ/AO/AAQ/SO who caaﬁziot be accommodated in the office of their
preference against the required strength of that office as per their
seniority, shall be posted on depu.tation,lbasis to the office for which
number of oplees is less than the required sirength of that office viz;
deficit offices. If sufficient volunteers are not available for such posting on
deputation basis, the junior most persons in excess of required strength in
each cadre shall be seni 1o deficil office on depulalion basis. No

willingness shall be necessary for this purpose but deputation allowance

- shall be payable.

Be it staled thal applicant is a Gr. B officer working in the cadre of

AAQ, and presently posted under the AG {Audit) Assam, Guwahati.
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(Copy of the policy dated 24.03.2006 and circular dated 30.03.2006

are enclosed as Annexure- 5 and 6 respectively).

That it is further stated that so far the applicant came to learn that in terms
of cadre separation policy, the applicant is allotted under AG (Audit)
Assém, Guwahati in view of his position in the seniority list in the cadre
of AAQ. As such he is entitled to he retained at Guwahati office on
permanent basis. In terms of the cadre separation policy, the applicant is
alsb otherwise entitled to be retained at Guwahati office under AG (Audit)
Assam, in view of the fact that he was transferred and posted at Guwahati
only in the month of January 2005 on medical ground from the office of
the AG (Audit) Nagaiand, Kohima. It is pertinent to mention here that the
applicant has rendered 30 years of service at Kohima, in the state of
Nagaland under the AG (Audit) Nagaland, Kohima, but thereafter he had
undergone a major surgical operation ie. By-pass Heart Surgery at
Appollo, Chennai in the month of April/May 2005 and thereafter the
Senior Consultant Cardiologist suggested the applicant to stay in a planc
city in other words to avoid high altitude place like Kohima and
accordingly the applicant submitted representation for posting at
Cuwahati on medical groﬁnd and ultimatcly the authority was pleased to
accommodate the applicant at Guwahati By way of transfer. It is hardly
after 1 year and 7 months the applicant is again sought to be transferred at
Shillong in another high altitude place, by the impugned order dated
08.08.2006 without providing any opportunity for submission of
representation. As such the impugned order of transfer is not sustainable

in the eye of law.

That it ig stated that the office of ﬂle Principal Accountant General (Audit)
Assam, Guwahali, by (he impugped order vbearing letter no. Eslt-
1/ Audit/ 133 dated 08.08.2006, whereby the applicant along with 26 others
sought to be transferred and posted in different establishment of AG

E’a’ﬁ oo™k



(Audit) in the N. E. Region, the applicant whose name figured at S1. No. 16
is now sought to be transferred from the office of the AG (Audit) Assam,
Guwahati to the office of the AG (Audif) Assam, Arunachal Pradesh.
However, it is further stated that the personal depuied to the office of the
AG (Audit), Arunachal Pradesh, Itanagar, they are to hﬁﬁa]ly report to the
office of the Principal AG (Audit) Meghalaya, Shilleng. In this connection
it may be stated that the transfer and posting issued in respect of the
applicant and others are on deputation basis and they will be placed at the
disposal of the offices where they have been allocated permanently after
finalization of the pending court case. Against the name of the apph'canf
there is a “star mark” which is the indication of his allocation to Guwahati
office as stated in the impugned order. It is ought to be mention here that
neither at Shillong, nor at Ttanagar sufficient medical facilities are
available for a patient like applicant who is suffering from cardio logical
problem and undergone a ]Ild]UI‘ surgical operation, and as a result the
applicant is required to maintain much restriction in his day to day
activities, in the food habit as well as in the matter of movement.
Moreover, the applicant is required to go for ;conslant medical check up
and such facilities are available at Guwahati only. Therefore, it will be
difficult on the part of the applicant‘ to stay :at any other place in N.E.
Region due {o his serious ailment. It is perlinent to mention here that the
applicant was transferred and posted at Guwahati due to his genuine
medical problem and on that ground alonc the impugned transfer and
- posting order daled 08.08.2006 is liable lo be sel aside and quashed, so far

the applicant is concerned.

(Copy of the impugned transfer and posting order dated 08.08.2006
is enclosed as Annexure- 7).

4,11 That it is stated that the impugned order of transfer and posting has been

issued on 08.08.2006 afternoon and the autherity in a most arbitrary and



4,12

4.13

5.1

unfair manner stated in the said impugned order that the applicant is
stand relieved w.e.f 08.08.2006 and as a result the authority did not

. provide him any scope to submit any representation before the competent

authority to consider his prayer for retention at Guwahati at least on
medical ground. It is needless to mention here that in the impugned order
dated 08.082006 itself, it has been stated by the respondent that the
applicant is allocated to Guwahati office but presently his service is placed
under the AG {Audit), Arunachal Pradesh, on deputation basis and he
will be repatriated back after finalization of the pending court cases.
Therefore action of the respondent in transferring the: applicant from
CGuwahati to Shillong by the impugned order dated 08.08.2006 is penal in
nature and the impugned order of transfer and posting is punitive in
nature. More so when the applicant is suffering from serious ailment,

therefore on that score alone the impugned transfer and posting order

“dated 08.08.2006 is liable to be set aside and quasﬁed, so far applicant is

concerned.

That it is stated that in the facts and circumstances stated above the
applicant has no other alternative but to approach this Hon'ble Tribunal
for pfotecﬁon of his legal right and interest by passing an appropriate
order/interim order staying the operation of the impugned érder dated
08.08.2006 in respect of the applicant and fug:ther be pleased to pass an
interim order granting status quo ante to protect the right and interest of

the applicant.
That this applicalion is made bonafide and for the cause of juslice.

Crounds for relief(s) with legal provisions.

For that, the applicant is 2 heart patient and has undergone major surgical
operation i.e. By- Pass heart surgery at Appoﬂo Hospital, Chennai and

also suffered heart attack earlier. under such compelling circumstances
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5.4
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applicant prayed for transfer and posting from hard stations like Kohima,
Nagaland to Guwahati, Assam on medical ground and accordmgfy after
consideration of his representaﬂons and genuine medical problem the
competent authority was pleased to accommadate the applicant at
Guwahati by way of transfer that too after rendering 30 years of service at
the hard station at Kohima as such further transfer and posting within a
span of 1 year 7 months in a high altitude place like Shillong will cause
irreparable loss and injury to the applicant and his health, it the impugned

order of transfer and posting order dated 08.08.2006 is izrplemented so far

“the applicant is concerned.

For that, the applicant has already rendered near about 30 vears service at
Kohima and thereafter transferred and pastéd at Guwahati on medical
ground and acc ordingly joined only in the month of Api{ 2005. Therefore
his further posting at Shillong and his placement at AG (Audit),
A

unachal Pradesh following the impugned order dated 08.08.2006 is not

sustainable in the cye of law.

For that, in view of the seniority position of the applicant’s service is
allocated under AG (Audit), Assam as imﬁcated in the impugned order
dated 08.08.2006, as such his further transfer and posting at Shillong by
the impugned order dated 08.08.2006 is contrary to the policy of cadre

separation issued by the Comptroller and Auditor General (New Delhi)

vide letter dated 24.03.2006 and also contrary to the circular issued by the

AG {Audit), Assam.

For that, applicant needs constant medical check up, which is available at

Guwahati but his posting at high altitude pi we at Shillong will cause
irreparable loss and injury to the health condition of the applicant, when
the Sr. Consultant Cardiologist advised the applicant to stay in a plane

area for the sake of his health condition as such impug red order of
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transfer and posting order dated 08.08.2006 is liable to be set aside and

quashed so far the applicant is concerned.

For that, the impugned order has been issued on .08.08.2006 with an

ulterior motive and on the same day the applicant and others has been
shown as stand released w.ef 08.08.2006 (A/N) with the deliberate
intention to restrain the applicant to make any representations for

retention at Guwahati on medical ground.

For that, in terms of cadre scparation policy dated 24.03.2006 as well as

circular dated 30.03.2006, applicant is entilled (o be posted al Guwahali

office on permanent basis and on that score alone the impugned order of

posting dated 08.08.2006 is liable to be sct aside and quashed.

Details of remedies exhausted.

That the applicant states that he has exhausted all the remedies available
to him and there is no other alternative and efficacious remedy than to file

this application.

Matters not previously filed or pending with any other Court.

The applicant further declares that he had not previously filed any
application, Writ Petition or Suit before any Court or any other authority
or any other Bench of the Tribunal regarding the subjeét matter of this
application nor any such app]ication, Writ Petition or Suit is pending

hefore any of them.

Relief(s) sought fo:

Under the facts and circumstances stated above, the applicant humbly
prays that Your Lordships be piéélsed to admit this application, call for the
records of the case and issue natice to the respandents to show cause as to

why the relief(s) sought for in this application shall not be granted and on

Dol Bhuon el
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3.3

3.4

2.1

10.

11.
D
i)
i)
iv)

11

,V\

perusal of the records and after hearing the parties on the cause or causes

that may be shown, be pleased to grant the following relief(s):

That the Hon'ble Tribunal be pleased to set aside and quash the impugned
transfer and posting order issued under letter No. Estt-1/ Audit/133 dated

08.08.2006 ( Annexure- 7) so far the applicant is concerned.

That the Hon'ble Tribunal be pleased to diréct the respondents to allow

ic. in the cstablishment of AG (Audit) Assam, Beltala, Guwahati in terms
of cadre separation policy dated 24.03.2006 as well as circular dated
30.03.2006 and also on consideration of medical problems of the applicant.

Costs of the application.

Anv other relief(s) to which the applicant is entitled as the Hon'ble
Tribunal may deem fit and proper.

Interim order praved for.

During 'pendenc_\/ of this application, the applicant prays for the following
interim relief: - : ‘

That the Hon'ble Tribunal be pleased to stay the operation of the
impugned transfer and posting order dated 08.08.2006 (Annexure- 7) only
in respect of the applicant and also be pleased to pass order of status quo

ante so far the applicant is concerned 4l final disposal of the case.

This application is filed through Advocates.

Particulars of the 1.P,O,

L P. C. No. 264G 325976 .

Date of Issue 148 o,

Issued from .l Q@ Pa Gu e (}\}v_o\;%‘ -
Payahi.e at , : G} 9'@ L G uaadel

12. List of enclosures.

As given in the index.



YERIFICATION

I, Shri Bijoy Bhusan Deb, S/o Late Rinoy Bhusan Deh, aged about 52
years, working as Assti. Audit Officer in the office of Principal AG (Audit)
Assam, Beltola, Guwahati- 29, applicant in the original application, do
hereby verify that the statements made in Paragraph 1 to 4 and 6 to 12 are
teue Lo my knowledge and those made in Paragraph 5 are Lrue to my legal

advice and 1 have not suppressed any material fact.

Yl
6”
And I sign this verification on this the / day of August 2006.
& 3
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GENERAL INFORMATION

A 'Il()‘:{;iiti}l.N(».IO4‘)4!3- ‘A o ',_Namc: Mr Bijoy Bhusan DcB

Address: Bishnupally S . . Age: 49 yrs

i - ““Hojai - S - Sex:  Male
Nagoan - 782435 4 S Blood Group: AB tve

© Assam ' Date Of Admission : 27/04/04
' Date Of Discharge : 06/05/04

Name of Cardiologist | : Dr Ashok KumarJ ..’ f

\ V'

Name of Surgeon : Dr C S Vijayashankar
Catheterising Cardiologist : Dr A K Boro

Hospital . > .GNRC Hce}n Insiitulc, Guwéhati
Date of Catheterisation o 02:/03/04 -

Date of Surgery ' 28/04/04

DIAGNOSIS oo | CORONARY ARTERY DISEASE

SYMPTOMS AND HISTORY

This 49 year old gentleman, hypertensive since 4 years, diabetic since 2 vears, ex-
smoker was admitted with history of Inferior Wall MI in January 2004 and class Ii
angina sincc 3 years for further cardiac evaluation. He was cvaluated clsewhere vy !
cardiac cath and coronary angiography which revealed triple vessel disease with
notmal LV function. He was advised CABG surgery.

TR

CLINICAL EXAMINATION:

On admjssion, he was hacmodynamically stable with a pulse rate of 80/min and a BP-
of 120/80 mm Hg. Ixaminations of the cardiovascular and respiratory system were

normal.
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BASELINF INVES TTGATIONS: IS

X~I{;‘\Y(“THI{S'I | | - Normal -

KCG - I\‘\’Ml

B1LOOD SUGAR FAPP (st . IR

CHOLESTERO! (mypta) : 167

TRIGLYCERIDES (mgs®4) - 128

HDL (mgs®4) ~ - 48 K

LDE (imgs %) | - 99

CHOLESTEROD - 1411, | - 35

HBSAG ‘ - -ve

UREA (mgs% : - 22

GREATININE (1ngsh) " - 0.9

URIC ACID (mgs%) . 5.9

URIN‘IE _ | - Normal

PRE OF ECHO : Regional wall motion abnormality involving basal and mid inlcrior
wall. non dilated LV, adequate LV systolic function,

CARDIA. AT '

DATE OF CATH - 02703704
/\u.l’r.SysMi:m( (mm) - 150790
LV Pr.Sys. (inm) LVEDP - 150718

DOMINANCE . - Right Dominant
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FoAztor 20mg once daily alter dinner G reviow,

S Angizem CD 90mg ncedaily for 6 montis

(In view of Telt radia! adiery praft being used)

Periodic monitoring of blood pressure and b

Focome for review afier X months with priey appeintment,

Dr S Vijayashankar D#G Sridevi
Consultant Cardio Thoracic Surgery Aesident -
Dept. of Cardio Vascular & Theracic Surgery 2
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lood sugar and anti-hypertensives and
anti-diabetics to be adjusted if necessary as advised by the Diabetologist/Physician,
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Apollo H
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' : : \ \ d e .' i
ospital : 21 Greams Lane (Oft Greams Road), Chennai-600 006. India.
hone :91-_44-28293278, 28206443 iGrams : " "

© o E-Mall: vishankeﬂooo@eth.net

A :.:A“ .--,P, :

DR. C.S. VIJAY SHANKAR

Cardio Thoracic Surgeon .

senior Consu\tant :
Dept. of Cardio vascular & Thoracic. Surgery
Apolio Hospital, Chennai

;”. Q.C)L')[/

/& -

PELA

Chagld

CONSULTANT CARDIAC SURCZON.

ap{) HOSPITAL CHENNAI- 600 008

S eV SURGEON -Reo. No. 2209

. % Tl NADV WEDiCAL SERVICE

X

APOLLOHOSP -

Homae Phoneé . 91-44-2827 5898, Cetiutar Phone : 93400-42624, Fax: 91-44-28332296
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To
The Pr. Accountant General (Audit) '
Mcghalaya ctc., Shillong . o
- Shillong - 793 001 ‘ :

(Through proper channel)

Subjcct:? Prayer for transfer to the Office of the Accountant General
(Audit), Assam, Guwahati

Respected Sir,

Most respectfully I beg to lay before you the following few lines for
favour of your kind considcration and sympathetic action.

. _ That Sir, 1 had joined in the Office of the Accountant General,
C Nagaland, Kohima on 10.9.1976 as Auditor. Consequent on passing the Section
Officer’s Grade Examination (Audit-Civil branch), I have been promoted to officiate
as Scction Officer with effect from 17 July 1998 and as Assistant Audit Officer with
effcct from 1 January 2002 in the Office of the Accountant General (Audit),
Nagaland, Kohima. Since the date of joining, I have been rendering my services to the

best of by abilitics and satisfaction of my superior authority.

That Sir, in the month of January 2004, I fell ill after heart attack and
rcvealed Coronary Artery Discase (CAD): Triple vessel Disease and advised me to
undergo operation of Coronary Artery By Pass Graft Surgery (CABG). Accordingly,
as per reccommendation and approval of Medical Boards and Director of Medical
Services, Kohima, I moved to Apollo Hospitals, Chennai-in the month of April 2004.
In view of my symptoms and angiographic findings I was taken up by the Apollo
Hospital, Chennai for CABG surgery on 28 April 2004 and released on 6 May 2004
(copy enclosed for reference) with an advice time to time, I have to move to Chennai
for review of my health. Moreover, it is also advised periodic monitoring of blood
pressurc, sugar and anti hyperiensive/diabetics to  be checked by the
Diabetologist/physician.

You may be aware that Kohima is a place where modem facilities for
treatment of such type of heart's disease are not available. Moreover, needs of daily
lifc.also compels me to walk frequently on uneven roads and climb up the hil!
slarcs/slopcs here at Kohima which is badly affecting my ailing health.

. In consideration of above, doctors have advised me to be in a plam
arca and in a city with good cardiology facilitics than in hilly places and where
movement is casier and modem facilities of medical trcatment are easily and
frequently available (Copy enclosed).

Incidentally, it has been reliably learnt that the case of my transfer to
the Office of the Accountant General (Audit), Assam, Guwahati during 2004 is.

already under your active consideration and hope that action towards the above will
be taken accordingly at the carliest in consideration of my health condition.

fx\w\}i{ A
e



: - ,57\

. L el
S

Y

,'.(.’

, 1 would thcreforc request your goodself to consider my case
sympalhcllcally and get ‘me transferred to the Office of the Accountant Ghneral

b

(Audlt), Assam Guwahall at the carliest'so that I can tide over the crisis. a

For such act of kindness, I and my famlly shall remain profoundly
grateful to you.

Enclosed:-  As stated

Dated, KohimaFth July 2004
: ' Yours faithfully,

(BIJOY BHUSAN DEB)
Asstt. Audit Officer,
Of/o the AG (Audit), Nagaland, Kohima
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bFFlCE OF THE ACCOUNTANT GENERAL (AUDIT) NAGALAND
~ KOHIMA - 797 001 o
Ph(;ne - (0370) 9225309,10,11,12813. Fax : 2244788 -

A.P. Chophy, IA&AS

Sr. Dy. Accountant General (Audit) ‘
D.0.No. Admn/Audit/2-19/20032-2003/489

Date:22™ July 2004

Dear AU\

I am to fofward. herewith the representation of Shri Bijoy Bhusan
Deb, Assistant Audit Officer, the representation itself is a explanatory.

While forwarding the representation I would like to invite reference
to your letter No. Estt.l/Audit/]2;3/02-03/2682 dated 2-12-2002
whereby it was informed that his case would be considered during 2004,
moreover, I am fully convinced of the genuineness of the case and thus

roiden
request you to kmdly,\hzs request as a special case considering the merit of

the case.

Enclo :- Representation alongwith
medic::i ceriiiicales.

LU L(/Z\ Xt?fvbd\

Yours sincerely,

>

],2_.'7~0'V

Shri Rajib Sharma,

Principal Accountant General (Audit),
Assam, Mcghalaya etc.

Shillong. -
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(i 23)
The Principal Accountant General(Audit). R . ,b\ o
Meghalaya, Arunachal Pradesh, Mizoram, Shillong. C

.To

(Through proper chahﬁel)

Subject :- Prayer for transfer to the Office of the Accountant General
(Audit) Assam, Guwahati.

Respected Sir,

‘With due respect and humble submission, I beg the honour to lay
before you the following few lines for favour of your kind and sympathetic
consideration please. ‘

That Sir, 1 had joined in the Office of the Accountant General (Audit)
Nagaland, Kohima as an Auditor on 10-09-1976 and have been promoted to officiate
as Asstt. Audit Officer with effect from 01 January 2002 in the Office of the
Accountant General (Audit) Nagaland, Kohima. Since the date of joining, I have been
rendering my services to the best of my abilitics and satisfaction of my superior
authonties.

That Sir, in the month of January 2004, I fell ill after heart attack and
compelled to undergo operation of Coronary Artery By-Pass Graft Surgery
(CABG) at Apollo Hospital, Chennai on 28-04-2004. The doctors have advised me to
be in a plain area and in a city with good Cardiology facilities than in hilly places and
movement is easier and modem facilities of medical treatment are easily and
frequently available. :

You may be aware that Kohima is a hilly place and climb up the hill
stairs/slopes which is badly affecting my ailing health and modern facilities for
treatment of such type of heart’s disease is also not available at Kohima.

That Sir, considering necessity of presence at Guwahati due to major
heart surgery which had already been explained in my earlier representation dated 07
July 2004 (copy enclosed for ready reference). But unfortunately my representation
dated 7 July 2004 was neither acknowledged nor any action was taken by the CCA
considering the genuineness/gravity of the case.

In this connection, it is also mentioned that it has been reliably leamnt
that the case of my transfer to the Office of the Accountant General {Audit) Assam,
Guwahati during 2004 is already under your active consideration and hope that action
towards the above will be taken accordingly at the earliest in consideration of my
present health condition.

In view of the facts stated above, I would fervently implore your
benign authority to review my case considering gravity of my problems and expedite
my early transfer to the Office of the Accountant General (Audit) Assam, Guwahati
on priority basis/ humanitarian ground as a special case so that I can tide over the
crisis and for such act of your kind and sympathetic consideration, I and my family
shall remain profoundly grateful to you.
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o Surgical report and doctOr'"s) céftiﬁcate\_had already been submitted.
-+ alongwith the representation dated 07 July2004for iﬁ?_fpt‘rh?tion and sympathetic .

corisideration. -

Eﬁ‘clo - Asstated. v p e - *;ij-,«‘:‘,

"Dated, Kohima o ea.

the.l.X..November 2004. C o f S Yours faithfully,

(BIJOY BHUSAN DEB)
Asstt. Audit Officer

Office of the Accountant General (Au)

Nagaland, Kohima.

VO



With due respect.and humble submission, 1 beg to state that my
representation dated 7 July and 17 November 2004 on medical ground (patient
of By pass surgery) regarding consideration af my transfer to office of the
Accountant General (Audit), Assam, Guwahati was forwarded by this office to
office of the Principal Accountant General (Audit), Shillong being Cadre
Controlling Authority (CCA) considering the depthness, genuineness and
merit of the case. But unfortunately representation dated 7% July and 17"
November 2004 were neither acknowledged nor any action were taken by the

CCA considering the genuineness and merit of the case.

You may be aware that Kohima is @ place where modern
facitities for (reatment of such type of heart’s discase arc not available.
Moreover, needs of daily life also compels me to walk frequently on uneven
roads and climb up the hill stares/slopes here at Kohima which is badly
offecting my ailing health.

In consideration of above, doctors have also advised me 10 be in
a plain area and in a city with good cardiology fucilities than in hilly places
and where movement is easier and modern facilities of medical treatment are
easily and frequently avzilable which is not at all fully possible at Kohima.
Now because of compelling reasons due to my deteriorating health condition
arising out of heart problems. Therefore, once again 1 would like to request
personal intervention of our Honourable Accountant General (Audit) so that
my transfer case may be taken up with the Pr. Accountant General {Audit),
Shillong in consideration of my health condition SO that my case may be
considered/settled at the earliest. You may also admit that had 1 been
transferred at plain area like Guwahati I can avail better medical services.

For which act of kindness 1 and my family shall remain
profoundly grateful to you.

Yours faithfully,

B‘}J}‘\ P) \ W r.\l’-,>\§ Q.
A By
: (Bijoy Bhusan Deb)
‘ Asstt. Audit Officer

O/o the AG (Audit), Nagaland
. ' 1 ohima -797 001

L
1

-2 Awnexore -3~

- To ' — , me
' The Accountant General (Audit)
Nagaland, Kohima '
Subject:- ~ Request for vtak'mg up the transfer case 1O the Principal
© Accountant General (Audit), Shillong * for office of the
Accountant General (Audit), Assam, Guwahati
Sir,

oy
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‘ e O'. Uw 1
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Onthe?r AG. (Audiy, 1 O0 the Pr. A 7 Audits T Au,«m ’

; pum Agutila vice Surd Blubsiawar f gt e d
10 Oro the Pr. ALG. (Auditl Meghalaya tic.

- Qo the Pr. AG. (Audit) 7 Ta, Lo o 31’13]3
: vice Shr Biswajit Choudhury, «( npmuc

LT puu. Au:mala
10 the 40 he Pr. AL ¢ ’\\‘dt', As8am,
: Gm\ shatd -
i AG. {Audi), O "0 e AT, (Audin), Negaus :d, " ohima vice

shn Iithe Bhaiiachanee, SO repatriated to the

galand, Katuna
: O:u the Pr. A.G. (.\.udn), Assan, Guwihali
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Siullong. L

Yo Ihe Pr A (F (Audit).  (Vote? ACE {aueds). Assam, Chywahati

Avsam. Guwahati , Against the cxisting vacaney. N
-O1g:the PraA.G. (Audlt) i Oro tho Pr. A G (Audit) Assam Guwahati

! O'o the A.G. (2.udit) Nogaland. kohima Viee

Shrd B ov Bhu an De¢b. .\AO tmnsfcr 10 dw
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. Shillcng 2gainst e\humc VACARCY

\[éghzlzvz cu Slullonu
{ Olo thz A.G. (4 i), Manipee, Imphal vice

Olg:the Pr. AG. (Audit),
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| Against the cxisting vacancy. o
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angtcountam. General (Audms Orders dated - )«-.:;1 2S at page 3 7 of tile
DJ\C (A)/Con- C/IDPC/5.0u208. |

Sd -

.

Deputy Accauntunt General (Admn)

Dated: 70172005

1AL

ty‘Dlrector, O 0 the Director Lyeneral of Audxt. P&T. $.W. UL Branch Audit Otlice.

245 )

Bagh. South. Kolkata — 700 001,

, jé“’) Tnpura -\gamla. The enclosed PCs may be hvded over to the olficia's
aud the datc of juining of Stui S. Sea Gupls aadd Sira F 5. « “hotkrulbxaty as well as date
i H Smina and Shn B. Choudhury SO may please le intimated tn tai office foe

' tﬁ(i \u: \Jagalmd. kuhnm The enclosed PCs -may be h.mded over ;¢ the officals

Shinre 31 well

'*\udal) ‘\Sd'upm Wiphal, Yhe encicsss F.C ny v funded e e offical
T dae ‘¥ ieining of §'¢hn Jovdey Bacnrzich 1nd the v2ie of reieds - 2% sha B.C
s picass be intimered o .‘u. offics fer reenrd. '

DML e

Deputy Accountant General (Admn.), U0, The Fr.a.G {iadiy, assam Bellola
1211(131’!1@30}' 'UUWWU*’) Enclosed i x’.\.a. Mav 0e eandeG Ovei W Uw 2Ulciady woncenmied The
£ arkn‘ R. Changetat BEL Dan % Masmadar 3. Choudhury. J.
e as well ax e e of setves i Shia Jovdzs Shonmick
s Bc mumfu"u tn (nn nm.,c for record. '
7)o

etretary-wo-Pr. A.G (Audi), Assar Beitota, Maidamyaon. Gnwanan-2y.
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Memo. No- Estt-l/Audit/9-11/2005—06/327-340

Sd/-
Sr. Audit Officer (Admu)

Dated: 26/04/2005

Copy to:

pal Director of Audit, N.F. Railway. Maligaon, Guwahati-1 1.

1. The Princi
2. The Principal Accountant General (Audit), Meghalay?, etc. Shillong-1-
Kohima.

3. The Accountant General (Audit), Naga\and,
4. 'The P.AO., Qlo the AG. (A&E). Assam, wahati-29-
5. The gecretary to Principal Accountant General (Audit), Assam.
6. TheP.A.10 Deputy Accountant General

7. The AAO/Estt-2 Section.

g. The AAO/Record Section.

9. The Budget Group:

10. The office order file.
“The person concerned.

13, Hindi Cell | |
Ay

Sr. Audit Officer (Admn)
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Nn ICANTY !L(App)/l7~-2004 Prabeds 203 ey
: 24.0%.2006
To
The Pr.Accouny: QIR S {TD BT R

, Meghalaya, H( =

' shiltong, o
Snb:- Separation of u;mmuu cadre of Gronp ) Ofiteers i the 0010

' Civil Audit ()lmm in North st 12e frion,
i,

1 am (o lmw‘ul Jerewithy (e POlisy (or sepiation of COMIIGn shdie of

Giroup ‘13 officers in the A&‘_I.', i Civit A olfices in Mo Elvt 1o donpriihy g

format of oplion form. |y i3 requesied that fresh opliony may be olitained frony ) the

cxisting Group 430 ollicery bd(mpm,g (o conuuon cudse tdler y

permanent fransfr o fhie Civil Audit oftipeq in Nortls [iau Repis

cadre strenptly of ciach oftice m.n! they may e allocated (o iy

batsiy of they .My toril '-wm u; m cxeirciscd Iy them ay ep 11 Ui oteined i
H v ¥ 14 y e .P‘t\l loinn contoined i
fys
w)l the ])()‘K,y

2 The junior oﬂmcxf; I cach cadre who g Hob ikely 1o e e dnmodatod
>l

i the concered oflicey as por n;':-f-'on‘; cacicised by then ny he Hosted on depuetation

basis 10 the deficit OH'(,(_‘S:(\H pm inatrne Hious cont; ainad in pagy 4 o qu policy

The action L" o l(’)(n‘ sh(m, l Lo st m Ba by 15057004, Wi o,

N

o he separated cadues in plau, s on 01 H’>-"()f)v
——

4. Caveat in the appropriste conrfs of Judizatnre way be Bled i oy

With your st tandjog counsc 4,

f

vonts Dy

lnclo: As aliove,

g &v‘v

(‘l\’."u', P, )
Annintang Povapsinadt o oga
\udde v PERy

YGrr cadi umm-l for
1 inhm:a;um M (e

Peeerned oftheey on i
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Policy for separation of i gogten of Group ‘T officery
i the AGI and Clvil Audit Ottices in N Region. o bq’

i

Once time option for allocation o a particular oflice inay be called fur from the
existing Group ‘B’ officers belonging to commen cadre by the present cadrs
controlling authorities ic.” PAG (Audit) Meghalaya ete., Skillonp and AC
(A&E) Assam, Guwahat. The optees shalt be required to indicate their
preference. - :

Vacancies in combined cadre may be proportionately distributc: aprong: 2l the
concerned offices and the existing saff may be allecated to variovs officos
against the  required__ sty ngth ic. sanctioned strength minus  vacanciss

(¥

_ proportionately d:stﬁbti‘at&i'?fi‘_each cadrc,

Penmanenit posting of Group ‘B’ officers of common cadre agatnst the requiyed
strength of various Civil AuditVA&E offices shall be made by the respective
cadre controllipgﬁ_l,lmp_r_i_g_igs_;_ strictly on the basis of ihe sendority of the officers,
who have exercised their option for allocation to such offices, Lrespoctive of
their base office,

If the number of optecs for a particular office is moy & thaa the required strengtly

of that office, the excess persons in cach cadre (SAC/AD/AACYEO), who can
not be accommodated in the office of their preference againgt the reguird
strength of that office as per their seniority, shall be posted on deputation basia
1o the office viz deficit oiﬁg_gs IE suflicient_volunteers are wot available for
such posting on deputation basis, the jwli0l'\tl_l_()_.‘a‘}wp_v(_:._('.t_l_()_‘l"}‘.‘._l"_i_'l'l CReess of required
strength in_cach_cadrs hghix_llwg‘%rfl—lo—d&ﬁ&loﬂim on depotafion hasis,. No
willingaess shall be necessacy for this putpose but depuiation Alivance shal! be
payable. However, they may be asked to give their preference for such posting
mentioning the names of deficit offices and as fae ag possible Uiy mav he
posted to such deficit-offices on the basis of their seiorily and proiorenee given
by them for this purpose. These persons shall be pested to the oftice of their
choice on the basis of their scniority on availability of subszquent vacansics
against the required strength in such offices, The surplus optees shall also foan
part of the cadre of their office for which option was exercised by therm,

If the number of optees for a padticular officc is less than the senctonced sironpgth
ot that oftice all the opices shall be allocatzd fo that office. The reinaining

vacancies shall be filled up by deputation of surpluy. optecs as por euidelines'
laid down at IV above. The vacancies ztising duc 1o repatriation of fhe
deputationists to the office of their chojce wilt be fitled up by the concered
offices as per provisions contained in the Recruitment Rules for the concerned
posts.

The promotions to Group 1’ posts 20ler tho separation of cadre ahall be made |
by the concemed oflices from amongst the cligible officers ol their office,
However, in surplus offices no further promoiion will be made Gl all e
surplus optees posted 1o deficit offices on deputation basis are asconaodated in
these offices.

Direct recruitment will be done in the deficit ofiiccy oily agsinst the reguisition
already placed/to be placed to Staft Sclection Coramisaion.

-



e TR P TR RIS

“

Sanctioned Strength of SR. 4. Os/A.(Os and AAQs/Sos in N.E. Region.

(other than Commercial Officers)

Name of the Office Sanctioned Strength Sanctioned Strength .. m“ P
SR.AO/AO AAOs/Sos JIEATRN
Shillong 20+38 37+13 2Fw G
Guwahati 42+9 113+17 SE+13
Agartala 1244 30+8 2642
Imphal 1343 15+4 (6+3
Kohima _ 6+3 18+5 e

Total 93+27 213+47 756 32
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OFFICE OF THE ACCOUNTANT GENERAL(A&E) ASSAM, GUWANATI

Circular on Cadre Separation

Circutar Nn,/\('-/Scp/(‘nr.‘Il'.’?n(\(»/lrll . Dated 30/A372006

L
V.

V.

Vi

VL

VI

£S5

o
(}D

Ieadquarters oftice has decided o sépatate the common Group 'B* cadre from Section
Officers to Sr. Accounts Officers in the A&E offices of the NLE. region hither to conlrolled by
the Accountant General(A&E) Assam, Guwahati,

The offices to which the stal may exercise their one time option arc the A&E olfices at
Assam, Meghalaya, Manipur, Tripura, Nagaland and the newly created offices of Mizoram
and Arunachal Pradesh. 4 '

‘The separation of Group 4 eadres would he in accordanee with the following criteria -

The existing stafl may be alfocated on perninent pasting apainst the requited stiengthon the
pasis of the seniority of the afficers who Tuve exercised their option for allocation to such
offices, irrespective of their base office. ;

1f the number of aptees for a particular ollice s more than the tequired steenpth of that oflice,
the Cxceess persons in cach cadre (SAL WMAOIAAOISOYwho cin nof he pecommodated in the
office of their preference ppainst the pequired strengh of that office as per their seuiority,
shall be posted an deputation basis to whe olfice for which number of oplees is fess than the
required strenpth of that office viz deficit olfices. 11 sulficient volunteers are not aviijable for
such posting on deputation basis, the junior most prisens in excess of required stignpth in
cach cadre shall be sent to deficit oflice on deputation basis, No willinguess hall bhe
neeessary for this purpose but deputation atlowince ahalt be payable. However, lhc)-"l;mny be
asked to give their preference for such posting mentioning the names of delicit officos and a3
far as possible they niay be posted o such delicit offices on the basis of their seuiority and
preferense piven by e Tor this prpese Theos prrsans hall be posted (o the oflice of their
choice on the basis of their seniority on availabitity ol subsequent vacancies apainst the
jequived strength in such offices. The surplus pplees chiall also form pari of the caddrd of their
office Tor which option was exercised by them.

11 the number of optees for a particular office i« Jees than the sanctioned atrenpth of that office
all the optees shall be allocated to that office. The remaining vacancies shall be fitled by
deputation of surplus optees as per paidelines laid down at V above. The vacancit arising,
due to repalriation of the deputationids o the olfice of their choiee witl he tilled uI) hy the
concerned offices as per provisions contained in the Retruitment Rules for the cquectned
pusts.

‘The promotions to Group ‘B oposts alter the separtion of endre shalt be mady by the
concerned offices from amongst the clipible officers of their office. Howevet, in\, surplus
offices no further promotion will be made till all the smplus optees posted to deficit n\liccc on
deputation basis are :lcgmmnod:\lul in these offices.

Direet recruitment witl be done in the deticit otfices only apainst the pequisitiong already
placed/to be plirced 1o Staf ) Selection Commission. l

With a view to implement the above scheme of sepination of wadres of Group ‘1Y |iusls. all
the present Group 43" Officers (Section Officers 1o Senior Accounts Ofticers including those
on depuatation and on forcipn service) ol this office e herebby ditected to exerelse their
options in the cuclosed “EFORDM OF QPTIONT and submit the simg 1o the Senior Aceounts
Officer/Adimn. of this oflice by | ®

/_\jl_l‘_ll,«:’.!).‘lfl_])_l_l_ﬁ‘li-l‘“(;b'_._ Iie should also prepare List of
olficers on leave and ensute sending, of this Cirenlar with “Option Form® o them by

Repistered post,
puastoerad \

b
&\;. ‘\\ \/‘(\ \'/x. l\\ \.\\(

vy \
\ :
Sr. Dy Accountit General (Admn)

Annexure-1 -
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77| Tapan Kr. llalder iteis vy | S AL Olo*thé, A(.I “(Audit) Nizonun
Wi Aizwal®
8 I)ip;m 1K1, Das S AG ‘ 1 Olo the AG. (Audity M
- T DA MU Imphal
o | Ranadiir Sinha St AQ. -DO- Olo the A.G. (Audity Manipn,
.‘ e ) e dmphat
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i el | dmphal
Pv ] Bikash Roy Sr. AO. -NO- Olo the A.G. (Andin NF n|||\m
e I | Jmphat :
12 ] Kalvan Kr. Das(il) Sr. A0 -DO- Olo the A.G. (Audiy Mis o
o N ‘ o | Aizwal
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e e ot | Juphal
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ki ko, Chandii

Sy | Rupen Kr. Kakoti

o the .

4 i’mc esh

ALC .('Audn) Atun(u.l‘
by ;|

tiohima? !

19 Hanthou”‘[" ' gﬁl:rl;ea,gﬁf §Audn) E\l lgulmu ‘\ ;
‘2() \‘xbi(‘)}p“sh Bha.‘}"Ch?f},cfﬁ, :;‘: g?}:?r:agfg;’ c?l“‘!dl\tl) N'lb,al‘nillw “ E
2 i P

KR I’radlp Kr ,Mo,lllr‘tl'i.:“ : O/o the A éi? !(Audxl) Napaland ’ !

fi

‘fi«&ii’

*23 Sublw.h‘C}:{)l?xhattachaﬁ__': by

It | /o the A.G.,

Aizwal :

Audit) Mizorin.
Al

424 Blpl’ajlt PUrkay'd‘
o

o %,Olo;the-'A:G

(Audlt) Mnomm, ; ‘¢

i w}' e

o ——— ——

9
4,

41 : et ]
"5, l’dulm bmtlthl Gliptd ] '} 0/0':the; (Audit) Mizoram =~ . |
K it Alzwal o oo
P ! A R i
6 lay/m Rahman . Olo the’ AU (/\udn) Mizoti .. %
""'! Aizwa 'i ' ‘
Choudhury. . ; . izwal ‘\
7 | B .wudupC\mkmb()rly T /\ /\ 0. |'0lo the A.G. (Audity Wizotan, ’ {
N VORI AU .. R—
I .
Oni, |hc|r transtcr thcy stand r(.lcasud w.e.f, 08 08 2006 (A/N) lo enable then o jom
BEITEERE SERH
in their new place ofpmtmg on dcpuhh;m lmis
vl Ty 4
tn réspict of pcrsnnncl dcpulul to the Olo- lhc A G. (Audit) Aurunachal Pradety
fanapar and O/ the A.GAudit) Mizoram, Aizwal, they are to initially report to the Qo the By
A G CAndiny Meghalava ete. Shitlong,
*Atlocated to Guwahati oflice but placed at the disposal of the offices shew oo
e 1 Goatizasion ol the court ciee.
Authority: - e Accowentant Gieseral’s orders duted 08.08.2006 P2 af file Neo
1A it 1 -3 1V 0l H2006-07! '
Sd/-
( %‘” !)(put\ /\uounmm (.cncml g (A& W)
Mot Vo, Fstt L AuditZ =510 0l-112006-07/1 522 Dated 08.08.20046
Capy torsarded for information and necessary action (o:
The Comptroller and Auditor General of India,
(0, Batiadurshale Zafar Marg, :
Indraprastha Head Post Office,
New Dethi - 110002 , i i
3 " ) Sd/- |
! ;:.' ‘}' 'l '1 , ,
| I Deputy Accounztant Gencral“s (A&W) : ’
‘ -'a‘ 1
hi 1
P a o ‘ 1!' [ 1 !: i
" ., \ . " |‘, 3. i
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2. The Pr. A: G.Q(Audxt) Mcghalaydcc Shitlong-1.
3. The A.G: (Audxt), Nagaland Koiuma P k :
4. The A.G. (/\Ildlt) Manipur, ‘Imphdl ‘
5. The A.G. (Audlt) Tripura, Agartala; 1 SR | B
6. The Secretad' to'the Pr. A.G. (Audlt), Assam, Guwahatl-29' ' v ’ .
7. The PAO’{ O/o,thc Accountant General (A&E), Assam, _duwahatn 29 BRI .
8. The anaie, ecretary‘to the Pr. AG (Audit),. ssam’rr’ ; : ,:‘ ﬁ o JETE
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